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SWigd Fad srafy & iR urd smera(ad) a1 gema@) w e G T

3 f2AMIS Uael @I ISUTe, SUYdd SAFIH B gRT 122 §RT Yax fddal b1 YA
PRI BY, 39 NI B SARRIET E=AT 10—5 /73—9—U ARRI 3—10—1975 RT AEGRT 3IR
ARRI 4—10—1975 I TS0, BHMES UaS § Urey H USRI BHMEE Ucel =il Uus oive
RO weot, 1975 # IR FOEM o)+ & forg f=ferlRaa o g9mclt 8, srerfq—

1. g Tm—sa fEl @1 dfrg 9m REed uewr Al Tue oivs Redd
(3rifsiic) wosl, 2014 B |

2. f9m 38—A &1 FAMEA——RAMEd U AN UUS ove ReES werwr, 1975 (R
SAH D YA S wool | HET AT 8) D Hf 38—T H——

(@) Fa—oc1 (1) B w2 FrfoRad drargol e b e, srerfd—

“Provided that where land is proposed to be acquired for industrial unit which has been
approved by the State Level Single Window Clearance and Monitoring Authority, the
Director Industries shall forward such cases to the State Government for consideration
alongwith Essentiality Certificate showing the location and area of land proposed to be
acquired.”;

(@) F9—%d (2) H—

() TS (b) & gar MAfaRad drargel ra-xenfud fdar S, sierid——

“Provided that the applications for setting up of industrial unit, shall be considered and
decided by the State Government within 15 days.”;

(i) st (b) @ gear fFrEfeRad a1 Fatar (b-1) 3T favar Sme, seriq——

“(b-1) On receipt of applications from the Director Industries, under proviso to sub-rule (1),
the State Government shall consider and decide such applications within 15 days. If
application is allowed, the sanction shall be conveyed to the Collector concerned with
a copy to the Director Industries and the non-agriculturist concerned. On receipt of
sanction, the non-agriculturist shall apply to the Collector concerned on Form LR-XIV
alongwith relevant documents specified in Part- II thereof and the Collector shall
examine the same under the provisions of section 118 of the Act, and if deems fit, he
shall issue sanction giving therein the particulars of land, with a copy to the State
Government for information. If the Collector comes to the conclusion that permission
is not to be granted, he shall refer back the matter to the State Government alongwith
detailed reasons for re-consideration. In any case the Collector shall clear such cases
within a period of seven days from the date of receipt of all documents specified under
these rules and thereafter the State Government shall again consider and decide the
case accordingly.”;

(1) |9 Bt (3) B UM R FHAIRIT Fa—el @ T, FAiq——

“(3) The permission under sub-rule (2) may be granted for any of the following purposes
and subject to such scales, eligibility and conditions as specified against each

purpose:—
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Sl
No.

Purpose

Area

Conditions on
transferor(s)

Eligibility of
transferee (s)

Other conditions

2

3

4

5

6

For agriculture
or horticulture
purpose or for
both purposes

An area not
exceeding 4
acres only in
rural area.

Shall
become
landless/
houseless.

not

That the person is
qualified to undertake
such activity, to be
certified by concerned
department as per criteria
laid down by that
department.

As per proforma for
Essentiality
Certificate and
Check list appended
to these rules as
Form LR-XV.

For  building
residential
house.

Upto 500
square

metres.

Shall
become
landless/
houseless.

not

1.(a) A person who on
the commencement of]
this Act worked and
continues to work for
gain in an estate
situated in Himachal
Pradesh.

(b) A person working in
the State for more than
30 years recommended
by concerned local
body for grant of]
permission.

(c) Permanent
Government
Employees (Both State
and Central
Government including
autonomous bodies,
corporation which are
substantively financed
by them).

2.Padma
Gallantry
Winners.

3.0Other persons subject
to the satisfaction of]
the Government
regarding the necessity
and desirability for
such permission after
careful evaluation of]
the merit of each case.

Award/
Award

Recommendations
of Deputy
Commissioner.

Built up
building with
land
appurtenant
thereto  for
residential

purpose.

Upto 500
square

metres.

In
transferor
an
agriculturist,
he shall not
become
landless/

case
is

As against Sl. No. 2
above.

houseless.

Recommendations
of Deputy
Commissioner.
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4. Part of | Upto 500 | In case | Any citizen of India | Recommendations
building for | square transferor is | including an  OCI | of Deputy
residential metres. an (Overseas Citizen of | Commissioner.
purpose agriculturist, | India) and legal entity

he shall not | registered in India
become under any law for the
landless/ time being in force.
houseless.

5. For Upto 300 | Shall not | (a) A person who on | Recommendations
construction | square become the commencement | of Deputy
of shop. metres. landless/ of this Act worked | Commissioner.

houseless. and continues to
work for gain in an
estate situated in
Himachal Pradesh.
(b) A person working
in the State for
more than 30 years
recommended by
concerned local
body for grant of
permission.

6. For Such area | Shall not That the person is | As per proforma
industrial/ as may be | become qualified to undertake | for = Essentiality
religious/ certified by | landless/ such activity, to be | Certificate and
tourism/ the Depart- | houseless. certified by concerned | Check list
apartment/ ment department as  per | appended to these
hydel concerned. criteria laid down by | rules as Form LR-
project/BT/ that department. XV.

IT  project,
purpose

7. For  socially|Such area as|Shall notThat the person is|As above
useful may be|become qualified to undertake
activities  i.e.|certified by|landless/ such activity, to be
old age home,|the depart-/houseless. certified by concerned
gausadan, ment department as per criteria
health related|concerned. laid down by that
activities, department.
orphanages,
education
related or
related to
creation of]
sports
facilities, etc.

8. Public use|Such area as|Shall not|That the person is|As above.
facilities may be|become qualified to undertake
normally certified by|landless/ such activity, to be
undertaken forjthe Depart-houseless. certified by concerned
profit i.e.ment under department as per criteria

shopping

whose

laid down by that
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malls,  office|control the department.
complex, activity falls.

garage, cold

storages,

service

stations, petrol
pumps etc. and
any other
activity not
covered above.

Provided that the permission granted under this rule shall be valid for a period of one year
from the date of issue of the orders of the State Government granting such permission: Provided
further that the State Government may for reasons to be recorded in writing, extend the said
period.”.

3. B LR-XIV & IIEA——Idd ool & Goli B LR-XIV & PART-II & I+

R fr=faRaa @ sirgem, srfq——

“PART-II
(DOCUMENTS TO BE ENCLOSED WITH THE APPLICATION FOR PERMISSION)
(1) Latest copy of Jamabandi and tatima shajra.
(2) Copy of agreement entered into by the transferor and transferee.

(3) Affidavit of the transferor stating that he, after the proposed transfer, will not become
landless, and if so he will not claim any benefit/land under any scheme prepared for the benefit of
landless persons in the State.

(4) No objection of all the co-sharers/tenants of the land proposed to be transferred in case
of a joint holding where a particular Khasra No. or part thereof is proposed to be transferred in the
form of affidavit stating that he/she has no objection in case land is transferred to proposed
transferee. This affidavit will not be required in any case of transfer of a share in an entire joint
holding.

(5) In case of application under serial number (2) (3) or (4) of sub-rule (3) of rule 38-A,
proof of being an eligible applicant:—

(1) for purpose at serial number 2 and eligibility below column number 5 in items 1. (a) &
(b) and for purpose at serial number 4 certificate may be issued by a Naib
Tehsildar/Tehsildar/SDM/ADM/ADC/DC having jurisdiction over the area.

(i1) for purpose at serial number 2 and eligibility below column number 5 in item number
1. (c) in addition to (i) above, a Certificate from the department concerned.

(i11) for purpose at serial number 2 and eligibility below column number 5 in item number
2, an attested copy of Award/certificate.

(iv) for purpose at serial number 2 and eligibility below column number 5 in item number
3, the documents as may be asked by the Government for its satisfaction regarding the
necessity and desirability to evaluate merit for such permission.
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(v) In case of any other applicant, Essentiality Certificate from the concerned department.

(vi) In case of non-agriculturist seeking to sell any land or building purchased after
obtaining permission under section 118, proof of utilization for the purpose for which
permission was obtained from relevant department or local body concerned within the
period allowed for utilization.

(6) Notwithstanding anything contained above, for setting up an industrial unit only the
following documents need to be attached with the application form:—

(1) Latest copy of Jamabandi
(i1) Tatima shajra.

(ii1) Affidavit of the transferor stating that after the proposed transfer of land for the
proposed industrial unit, he/she will not become landless, and even if so he/she will not
claim any benefit/land under any scheme prepared for the benefit of landless persons;
and

(iv) Essentiality Certificate from the Industries Department indicating that the land
proposed to be purchased is the minimum required for the proposed industrial unit.”

4. BM LR-XV TG GMIL—Sdd ool A Ho™ ®H LR-XIV & tean =falad
TIT BT HBIH LR-XV ST SITQAT, 3feffd—

“FORM LR-XV

Proforma for issuance of Essentiality certificate
(see sub-rule (3) No.1,5,6 & 7)

PART-I

Government of Himachal Pradesh
Department of

No. Dated: Place

ESSENTIALITY CERTIFICATE

This is to certify that land measuring bighas as detailed below situated in
Mohal/Mauza Tehsil District is required by M/s
(complete address) for the purpose of .

Location of Proposed land Khasra Nos. Area

1 2 3

(1) This land is recommended for transfer after ascertaining the eligibility of transferee as
per the criteria laid down by the department.
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(ii)

(iii)

Endst. No.

This land is recommended for transfer in favour of party as the same is essentially
required for the aforesaid purpose. The aforesaid activities cannot be run in a lesser
area.

This land is recommended for transfer after obtaining all NOCs from all relevant
departments/authorities and after ensuring adherence to any guidelines of the
department, under Rule 38-A of the Himachal Pradesh Tenancy and Land Reforms
Rules. Authority concerned.

Dated: Place

Copy to:—

The applicant.

The Principal Secretary (Revenue) to the Government of H.P. Shimla-2.
The Principal Secretary (Concerned Department).

The Deputy Commissioner,

The Labour Commissioner
Authority concerned.

PART-II
CHECK LIST FOR ESSENTIALITY CERTIFICATE
(see sub-rule (3) No.1,5,6 & 7)

Preliminary Project Report.

(A brief description of proposed activities may be accepted as Preliminary Project
Report)

Copy Jamabandi & Tatima (latest).

NOC from Town & Country Planning Department/concerned Deptt.

(NOC from Town & Country Planning Department may be taken where the area is
covered by a notification under Town and Country Planning Act. In other cases
affidavit that the applicant will abide by the regulations applicable in the nearest area
notified under the TCP Act may be taken as sufficient for issue of EC. Such NOC will
not be required, for Agriculture/Horticulture purpose. )

NOC from Forest Department, IPH Department, Electricity Board. (NOC from the IPH
department may be taken in all cases where the water supply is proposed to be taken
from an existing scheme or a bore well is proposed to be sunk in an area where as per
notification by the IPH department their prior permission is required. In all other cases
an affidavit may be taken that the applicant will arrange his own water supply and
there is no restriction of IPH Department in this regard to issue EC. NOC will also not
be required in all cases where State Level Single Window Clearance Authority,
clearance has been obtained.

The NOC of Forest Department should only be procured in cases where the land
proposed to be transferred attracts, the provisions of Forest Conservation Act, 1980 or
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the law laid down by the Hon’ble Supreme Court of India in this behalf with regard to
compact wooded block above five hectares of private land.

NOC of HPSEBL need not be obtained in cases where the project has been
approved/cleared by the State Level Single Window Clearance Authority or the
requirement is below 100 KW.)

5. Site plan showing contours/constructions, roads, existing trees & distance of existing
tress from construction and approximate distance of land in question from some
prominent station.

6. NOC from the local body (urban or rural as the case may be) stating therein that the
infra structure and service provisions needs of the proposal have been considered and
are not objected to.

7. Any other documents which the department may deem fit to ascertain the eligibility of
applicant and suitability of land proposed to be transferred.

Note:— Documents at serial number 3, 4 & 6 shall not be required in cases where land is
proposed to be transferred for setting up of an industrial unit.”.

ST T,
GRUEELER)
PRIEECIECINNEST

[Authoritative English Text of this Department Notification No.Rev.B.A.(3)-3/2013-1, dated 12"
September, 2014 as required under clause (3) of article 348 of the Constitution of India.]

REVENUE DEPARTMENT
NOTIFICATION

Shimla-2, the 12" September, 2014

No.Rev.B.A.(3)-3/2013-1.—Whereas, the draft Himachal Pradesh Tenancy and Land
Reforms (Amendment) Rules, 2014 was published in the Rajpatra Himachal Pradesh dated 2™ July,
2014 for inviting objection(s) or suggestion(s) from the general public within a period of thirty days
from the date of its publication vide this Department notification of even number dated 1st July,
2014 as required under the provisions of section 123 of the Himachal Pradesh Tenancy and Land
Reforms Act, 1972;

And whereas, the objection(s) or suggestion(s) received within the above stipulated period
have been considered;

Now, therefore, in exercise of the powers conferred by section 122 of the aforesaid Act, the
Governor, Himachal Pradesh is pleased to make the following rules further to amend the Himachal
Pradesh Tenancy and Land Reforms Rules, 1975 notified vide this Department’s notification
No.10-5/73-Rev-A dated 3.10.1975 and published in the Rajpatra Himachal Pradesh on 4.10.1975,
namely:—
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1.

Short title—These rules may be called the Himachal Pradesh Tenancy and Land

Reforms (Amendment) Rules, 2014.

2.

Amendment rule 38-A.—In rule 38-A of the Himachal Pradesh Tenancy and Land

Reforms Rules, 1975 of (hereinafter referred to as the ‘said rules’),—

(a)

(b)
(1)

(ii)

after sub-rule (1), the following proviso shall be inserted, namely:—

“Provided that where land is proposed to be acquired for industrial unit which has been
approved by the State Level Single Window Clearance and Monitoring Authority, the
Director Industries shall forward such cases to the State Government for consideration
alongwith Essentiality Certificate showing the location and area of land proposed to be
acquired.”;

in sub-rule (2),—

after clause (b), the following proviso shall be inserted, namely:—

“Provided that the applications for setting up of industrial unit, shall be considered and
decided by the State Government within 15 days.”;

after clause (b), the following new clause (b-1) shall be inserted, namely:—

“(b-1) On receipt of applications from the Director Industries, under proviso to sub-
rule (1), the State Government shall consider and decide the same within 15 days. If
application is allowed, the sanction shall be conveyed to the Collector concerned with
a copy to the Director Industries and the nonagriculturist concerned. On receipt of
sanction, the nonagriculturist shall apply to the Collector concerned on Form LR-XIV
alongwith relevant documents specified in Part II thereof, and the Collector shall
examine the same under the provisions of section 118 of the Act, and if deems fit, he
shall issue sanction giving therein the particulars of land, with a copy to the State
Government for information. If the Collector comes to the conclusion that permission
is not to be granted, he shall refer back the matter to the State Government alongwith
detailed reasons for re-consideration. In any case the Collector shall clear such cases
within a period of seven days from the date of receipt of all documents specified under
these rules and thereafter the State Government shall again consider and decide the
case accordingly.”;

(ii1) for sub-rule (3), the following sub-rule shall be substituted, namely:—

“(3) The permission under sub-rule (2) may be granted for any of the following purposes

and subject to such scales, eligibility and conditions as specified against each purpose:—

SI. Purpose Area Conditions on | Eligibility of transferee | Other conditions
No. transferor(s) (s)
1 2 3 4 5 6
1. For agriculture|An area not|Shall notThat the person is|As per proforma for
or horticulturelexceeding 4|become qualified to undertake|Essentiality
purpose or for|acres only in|landless/ such activity, to be|Certificate and
both purposes |rural area. |houseless. certified by concerned|Check list appended
department as per criteria|to these rules as
laid down by that{Form LR-XV.
department.
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2. For  building|Upto 500(Shall notl.(a) A person who on/Recommendations
residential square become the commencement of|of Deputy
house. metres. landless/ this Act worked and|Commissioner.

houseless. continues to work for
gain in an estate
situated in Himachal
Pradesh.

(b) A person working in
the State for more than
30 years recommended
by concerned local
body for grant of]
permission.

(©) Permanent
Government
Employees (Both State
and Central
Government including
autonomous  bodies,
corporation which are
substantively financed
by them).

2.Padma Award/
Gallantry Award
Winners.

3.0Other persons subject
to the satisfaction of]
the Government
regarding the necessity
and desirability for
such permission after
careful evaluation of]
the merit of each case.

3. Built up | Upto 500 | In case | As against Sl. No. 2 | Recommendations
building with | square transferor is | above. of Deputy
land metres. an Commissioner.
appurtenant agriculturist,
thereto  for he shall not
residential become
purpose. landless/

houseless.

4. Part of | Upto 500 | In case | Any citizen of India | Recommendations
building for | square transferor is | including an  OCI | of Deputy
residential metres. an (Overseas Citizen of | Commissioner.
purpose agriculturist, | India) and legal entity

he shall not | registered in India
become under any law for the
landless/ time being in force.
houseless.

5. For Upto 300 | Shall not | (a) A person who on | Recommendations
construction | square become the commencement | of Deputy
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of shop. metres. landless/ of this Act worked | Commissioner.
houseless. and continues to
work for gain in an
estate situated in
Himachal Pradesh.
(b) A person working
in the State for
more than 30 years
recommended by
concerned local
body for grant of
permission.
For Such area | Shall not That the person is | As per proforma
industrial/ as may be | become qualified to undertake | for = Essentiality
religious/ certified by | landless/ such activity, to be | Certificate and
tourism/ the Depart- | houseless. certified by concerned | Check list
apartment/ ment department as  per | appended to these
hydel concerned. criteria laid down by | rules as Form LR-
project/BT/ that department. XV.
IT  project,
purpose
For  socially|Such area as|Shall notThat the person is|As above
useful may be|become qualified to undertake
activities  i.e.|certified by|landless/ such activity, to be
old age home,|the depart-/houseless. certified by concerned
gausadan, ment department as per criteria
health related|concerned. laid down by that
activities, department.
orphanages,
education
related or
related to
creation of]
sports
facilities, etc.
Public use|Such area as|Shall not|That the person is|As above.
facilities may be|become qualified to undertake
normally certified by|landless/ such activity, to be
undertaken for{the Depart-|houseless. certified by concerned
profit i.e.ment under department as per criteria
shopping whose laid down by that
malls, office|control the department.
complex, activity falls.
garage, cold
storages,
service

stations, petrol
pumps etc. and
any other
activity not
covered above.
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Provided that the permission granted under this rule shall be valid for a period of one year
from the date of issue of the orders of the State Government granting such permission: Provided
further that the State Government may for reasons to be recorded in writing, extend the said
period.”.

3. Amendment of Form LR-XIV.—In Form LR-XIV appended to the ‘said rules’ for
Part-II the following shall be substituted, namely:—

“PART-II
(DOCUMENTS TO BE ENCLOSED WITH THE APPLICATION FOR PERMISSION)
(1) Latest copy of Jamabandi and tatima shajra.
(2) Copy of agreement entered into by the transferor and transferee.

(3) Affidavit of the transferor stating that he, after the proposed transfer, will not become
landless, and if so he will not claim any benefit/land under any scheme prepared for the benefit of
landless persons in the State.

(4) No objection of all the co-sharers/tenants of the land proposed to be transferred in case
of a joint holding where a particular Khasra No. or part thereof is proposed to be transferred in the
form of affidavit stating that he/she has no objection in case land is transferred to proposed
transferee. This affidavit will not be required in any case of transfer of a share in an entire joint
holding.

(5) In case of application under serial number (2) (3) or (4) of sub-rule (3) of rule 38- A,
proof of being an eligible applicant:—

(1) for purpose at serial number 2 and eligibility below column number 5 in items 1. (a) &
(b) and for purpose at serial number 4 certificate may be issued by a Naib
Tehsildar/Tehsildar/SDM/ADM/ADC/DC having jurisdiction over the area.

(i1) for purpose at serial number 2 and eligibility below column number 5 in item number
1. (¢) in addition to (i) above, a Certificate from the department concerned.

(ii1) for purpose at serial number 2 and eligibility below column number 5 in item number
2, an attested copy of Award/certificate.

(iv) for purpose at serial number 2 and eligibility below column number 5 in item number
3, the documents as may be asked by the Government for its satisfaction regarding the
necessity and desirability to evaluate merit for such permission.

(v) In case of any other applicant, Essentiality Certificate from the concerned department.

(vi) In case of non-agriculturist seeking to sell any land or building purchased after
obtaining permission under section 118, proof of utilization for the purpose for which
permission was obtained from relevant department or local body concerned within the
period allowed for utilization.

(6) Notwithstanding anything contained above, for setting up an industrial unit only the
following documents need to be attached with the application form:—

(1) Latest copy of Jamabandi
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(i) Tatima shajra.

(ii1) Affidavit of the transferor stating that after the proposed transfer of land for the
proposed industrial unit, he/she will not become landless, and even if so he/she will not claim any
benefit/land under any scheme prepared for the benefit of landless persons; and

(iv) Essentiality Certificate from the Industries Department indicating that the land
proposed to be purchased is the minimum required for the proposed industrial unit.”

4. Addition of Form LR-XV.—After Form LR-XIV appended to the ‘said rules’ the
following new Form LR-XV shall be added, namely:—

“FORM LR-XV

Proforma for issuance of Essentiality certificate
(see sub-rule (3) No.1,5,6 & 7)

PART-I

Government of Himachal Pradesh
Department of

No. Dated: Place

ESSENTIALITY CERTIFICATE

This is to certify that land measuring bighas as detailed below situated in
Mohal/Mauza Tehsil District is required by M/s
(complete address) for the purpose of .

Location of Proposed land Khasra Nos. Area

1 2 3

(1) This land is recommended for transfer after ascertaining the eligibility of transferee as
per the criteria laid down by the department.

(i) This land is recommended for transfer in favour of party as the same is essentially
required for the aforesaid purpose. The aforesaid activities cannot be run in a lesser
area.

(ii1)) This land is recommended for transfer after obtaining all NOCs from all relevant
departments/authorities and after ensuring adherence to any guidelines of the
department, under Rule 38-A of the Himachal Pradesh Tenancy and Land Reforms
Rules. Authority concerned.

Endst. No. Dated: Place

Copy to:—

1. The applicant.
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The Principal Secretary (Revenue) to the Government of H.P. Shimla-2.
The Principal Secretary (Concerned Department).

The Deputy Commissioner,

The Labour Commissioner Authority concerned.

PART-II
CHECK LIST FOR ESSENTIALITY CERTIFICATE
(see sub-rule (3) No.1, 5, 6 & 7)

Preliminary Project Report.

(A brief description of proposed activities may be accepted as Preliminary Project
Report)

Copy Jamabandi & Tatima (latest).

NOC from Town & Country Planning Department/concerned Deptt.

(NOC from Town & Country Planning Department may be taken where the area is
covered by a notification under Town and Country Planning Act. In other cases
affidavit that the applicant will abide by the regulations applicable in the nearest area
notified under the TCP Act may be taken as sufficient for issue of EC. Such NOC will
not be required, for Agriculture/Horticulture purpose. )

NOC from Forest Department, IPH Department, Electricity Board. (NOC from the IPH
department may be taken in all cases where the water supply is proposed to be taken
from an existing scheme or a bore well is proposed to be sunk in an area where as per
notification by the IPH department their prior permission is required. In all other cases
an affidavit may be taken that the applicant will arrange his own water supply and
there is no restriction of IPH Department in this regard to issue EC. NOC will also not
be required in all cases where State Level Single Window Clearance Authority,
clearance has been obtained.

The NOC of Forest Department should only be procured in cases where the land
proposed to be transferred attracts, the provisions of Forest Conservation Act, 1980 or
the law laid down by the Hon’ble Supreme Court of India in this behalf with regard to
compact wooded block above five hectares of private land.

NOC of HPSEBL need not be obtained in cases where the project has been
approved/cleared by the State Level Single Window Clearance Authority or the
requirement is below 100 KW.)

Site plan showing contours/constructions, roads, existing trees & distance of existing
tress from construction and approximate distance of land in question from some
prominent station.

NOC from the local body (urban or rural as the case may be) stating therein that the
infra structure and service provisions needs of the proposal have been considered and
are not objected to.

Any other documents which the department may deem fit to ascertain the eligibility of
applicant and suitability of land proposed to be transferred.
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Note:— Documents at serial number 3, 4 & 6 shall not be required in cases where land is
proposed to be transferred for setting up of an industrial unit.”.

By order,
(TARUN SHRIDHAR),
Principal Secretary (Revenue).

&1 d i@ ardl fawmT

Rrer—2, 18 RrdwR, 2014

H&AT: GaUT(EN)10—48 / 2010.—BHTET Yo &I [SYUTe], WRA & AAY & 31 309
® WP gRI Yo ATl &1 AN &R U, A€ U b |dl RN & REY 9,
feArae e 48T Ud oRkgd ArEll fvmT # BuTs Sfew 9w, a1l (3RE), @fffis
giftg ¥am), & ug & oy 59 SIEl 9 Hel T [UE F b ATAR WAl 3R U Frm
A B, AT ——

1. W< 9Mm iR yR™L—(1) 37 Al @1 e 9m RRaed uew geur ud e
A AT, BUTS MR arad, -1 BRISUG), @fefde arffa da]) wodf R ur=ifa e,
2014 B |

(2) ¥ From o, RRArEd yew § UeiRid fby S & Rk | ugd 8T |

2. e R =gkmi— (1) 39 favrT &1 ifeRgEe wn gevnd)e—e /97 dRE
23—4—2001 ERT AR IR THI—FAI R IATHART fZAMS U< 9801 Ud ofgs Arfil
fTT, BUTE MR arad, TW—II (BRTSURNG), Afeifie T |ar], wdl iR ur=fa 99, 2001
HT YAgERT R fhar <mar 2

(2) UH FRET & B gU Al Swad SU IH (1) & o= 39 UbR Ry a4l &
IJfE o T3 8 gfaa, a9 @1 eRaE, g7 el @ oA = wu § @1 18 wwsEh
ST |

MY §RT,

AT FaT
U e (80T Ud @) |

ST —"%"

ferrae gaer guvr U9 oies [t T # Burg ey arad, -1l (BRTSUa) @ U &
forg weff ok w=fy o

1. UG &I AM.— BUTS 3N dMad
2. UGl B H&T— 02(2))
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3. B —— 111 (BRISIU) (3rferfies avfta Jar)

4. JoAM—(I) ot gquiREl @ g d@9™m: U d 5910-20200 ¥UY  SIAT
3000 /—397 US U |

() wfder R Fged dHaiRdl & g SYAfR™n 8910 /—wdY Ui (R G
15—% H QY T &R & 31AR) |

5. “TIT US AT ‘AT U3 |
6. W WAl & foIq eMg—18 | 45 N :

g g Wl fhy S a1l Afdadl @ fog o g W, dce a1 |ideT & R W)
Fge fy U sfdaal Afed, Ugel ¥ 8 AREGR B a1 H Id gl B Ay T8l sl

R I8 3R b afe deof ar dfder & MR W Fged fear war snedi g vy H
Fgfad @1 dRIE @1 AAfdd Iy @1 8 AT BN, o 98 ded A7 W6er B R W Agfad @
HRoT, fafd oy # ge & fog ur 781 8 -

=] I8 IR & ggfaa Sfcdl / srgferd Sl /3 avf & gfdadl & forg Susl
AP WA H I & we & S A, i fRAred Uk WReGR & AR AT ARy e
(amee) & e SRy &

Ry I8 SR Al b ufedts Haer, Al den W@ Ml & | dHenRAl B, S i
ufsetss Haex, fHl 9 Wk el & IR e & a9y U9 Ufeald Adex, il /@
Rerl # e W Yd AN HHARI o, Wl WAl # oMy W | U €1 Rama @ g,
SR RGN HHATRAT BT 3= 2, fog 39 UaR @ Ragd ufeds daex Frmi, den s
Rl & V8 HHATRg< BT A8 & SIQ, S ggEEdl R/ w@rad Ferl gR1 e
fby T I /fpy MU R ST ufedd Adex, /R el & aRRe Ted @ uzErq
W /@ et @ war ¥ gy wu 9 smifora fhv v g /fhu w9 |

(1) e W<t @ forg oMy W™ @1 TUETL 9 9Y @ Yo fegd | H S, freH ue
(Uel) @ emded mAfSd &= & forg, gemRefy, fasnfog fear wr @ ol @

SR o T & |

(2) o garfea orafeil & g H el Wil & fofv Iy AT iR erva, f2HrEe
Uael |l Wl RN & fadargar R fhar i da |

7. g el Py S gl cfeTal @ fog srufé wpiow dfde iR ey I ——
() afrard (@) —(1) fH ar=en ura fazafdenea 4 wde o1 U AT 5896 THGA |

(1) fHHAT ARBRY / FTARBRI &N / ATS0TH03N0 YA UTgde Gomerd H Yo Ira=
H P9 9 FHH UE ay B A9 |

(@) IBH IEAQ)—RA U B wiedl, At iRk qiferat &1 o9 iR uewr #
faemm fa¥re semel # Fgfad & fog Sugaadan |

8. A& i fpy I gt wfad (afdal) @ foy fafdd oy ok Adrs, oFa u=a
fad (IT) & <M A AR BT AT AL~ ANL Al |
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e argar: &, SR e W 11 ¥ faftd ?

9. uRdem o @, IfT PHIg Bl— <1 a9, TP T a¥ I 3F[TS VA AR @y &
forr fowR fhar < 9o, ST 9e™ e a9y gRRefoat & ik forlRad o & e
=4

10. Wil @ ugfe: @l A it o oo, ofofgfed, umRer gwr ek fafr=
Tl gRT R OM a1 U< (U)) &1 gforeraar———3raufaed i=ifa gR1, 01 9 89 R el
Aol gRI1, JRefd, Faffd R w a1 |9fder & MR W dl §RT|

11. U=ifd, SR ®mA=Re @ <= | sl @), s gt/ afafgied /
RFRRY fHAT A —Y% aadl (qHers) d A U= g1, S g9dl 9 8 e o=,
g 99 &1 B Aarerd a1 IS H P TS AR ded war, afe g 81, b aftaferd
P Uid 99 BT AT Adrhr 8 |

(1) 9= @& | JHal W, Ue R Fafid MY 9 gd 99Re Q) U |
SR a2l T, afe @Ig &, Y= @ forg g9 fadl § gernfafed Jdrere & oy, g4
9 & §U VAT H ofl SMeHl, fb GRS (W) et H deef Fgfa /ur=a, wdl &iiR
ol & Suel & AR TIT Bl S WD UlhAT DI AU & A Bl T o

b1 Y
o B
gt

W] B T Al H, R PIE pis Ffdd IRRe (WH) g H 309 ol AdTdld
(T MR WR B g WaT Aied, S FEfFd dar/Fgfea & o gaR H 8N, & SR WR AT
SWa Mfde Sugel & @RU AR Sy M &1 9= B ST B, 98 Jfue—aTue
Jqil /U /G H IS99 R Il Aafdd foar v oM & ura 9w e iR faeR aRd
T BITS AR A HUR I S

=] I8 AR b 97 9l yeariRAl @1, 59 w® ur=fa & forg f=m fdar Sier 2, &9 4
HH A a¥ @ FATH EdT, HaT AT UG B Wl iR Urra e § fafed wan S ot @9 e,
BN

W] I8 AR W b, STel I Ffed gauHl g &1 UeTsil & SR Uit fby S
Tl faemR @ foU oUrs €1 Sl ®, 98l SUd B Afdd A Wi gi=ifd & faeR $ fey

YT HHSIT ST/ FHS! SITQAT |

BRI —ATH R & F<d B8 JegNl U= & oy o =8 |9en
SITQ, Al gk sfury Afdd Yayd ANe 7, 59 fSafddgsre amie Bk WA (Rorderd
JME dH=a 9 fRAmae e AM-chihe AfdNiN) ool, 1972 & MUA-3 & SU= @
raitd Yol fhar AT B SR sHd did d¥dr oy fou v B a1 9 vea—afdaiT
(Rorde <ifes da=dIat 391 <1 fRAmEe Ueel Cahriidha Afddiol) Sovl, 1985 @ RIM—3 & Sud=i
@ IITa 9ol fhar T 81 R e Jfaid axiIar o feT T Bl |

(2) s UBR WRERT & | AWl H U9 e W R FYda 9 gg 9wRe
(@Y®) U8 W P T8 NaR ded da1, I I B, Adrdiel & forg o # o Sieef, afe
agel Fgfaa /U=, SFRa =99 & e iR Wt &R Uifd Fadl & Suesdl & AR &
g o

R DI T5 SuYdd Ffde daef a1 B TUET H o & U Sl RITAIDBR B, 9D
HeRawd URERS a¥gdT uRafia w2l |

12. Ife fourfm o=fa wfaf femm & @1 S99 WREIT—oRfl AR gRI

TI—9T IR ST dl WU |
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13. 9t dx= d 9 uRRefdal & fRae yewr e Jar e 9§ wREel e
ST ——St<T fafer gRT erufera &1 |

14. 9T 9t & forg e smen——fH Ja1 a1 ugs W gl @ forg snedi @
YRA BT ANTRS BT AR 2 |

15. At 9t gRT T W gfam & fog wem——0iedl 9l @ gen A, e W gl @
1T =q, HiRas WRIel & YR WR fhar Suwm a1 I RArad uSyr dld [aT RN AT 3
AT UTIRROT UAT H_AT JMAeTd AT TN Ao, O forRad o_ierm a1 arggiRe WRIeT & MR
R far S, e W)/ uieashA 3nfe, JmRefd, ST /3 Al UTSaxu gRT JaemRd
fopam SITQET |

15—& Hfaer Fgfad g1 ue R Fgfaa & fog =@ —sa fFeEl 3 60 arg @ 81d gu
91 g R digar fFyfaqar S fQu 71U feweei ok wdf & s o Sei—

(1) Sheual—(®) 9 Uiferll & o9 f29rael Uce, 20T Ud oRkgw |l favmr #
BUTS 33 drd Bl WAal & R, W URW H UP a¥ & oy omar S, oy auigay
SITER UR dalAT ST HDIT:

UR=] T B 3raf H guigay YR R AR/ ARl & ol Ay fawmeds, I8
THIOT UF SR AT b AfdaT R e @fdd o dar d SeR, 99 a4 & SR Gdlveld
T 2, dadl a¥l SHD! Afaar srafdy FAdiea / fakariRa & SeE |

(@) ug 3T f3araa o SREfFRey WA T dfs & HEd ¥ ML —Fa=d, 487 Ua
g AR 9T, fEAmEe uew Rad ug (UQl) @ 99 @ MR W WA & foly SRR &
JFATGT UTK B & U] U] Dl FRIg |l AMTDHROT, AT BArae UQel FEfwer Harg
I drS, TARYR & FHeT T |

(M) =z, 39 FrEl | fafga o @t & IgaR fear sem |

(2) <ifdeTd IUAf—WfAa & R R FYdd BUTE < arad bl 8910 / —HUY
o FRfea fad dfieores 360 (G U § @ =Fdq o IS U & d_ER 8RN Ui e @t
ST | afe dfaer # e a¥ 9 3f¥e @ geraNy @ S ®, df ugEradt 9y (auh) @ forg
fdeTAd USRI H 265/ W07 &I IBA (U8 & U I & YAdH oFT I U HI a9 gfera)
e gfg & w A AT BT AT |

(@) (Frgfod /srgemes Uit r). —Fa=s, o1 vd oee adl, feard uaw, fgfed
3R SR WY BT |

(4) == wfpar—AfdeT PR &1 <3 4 ug W FREfea & fou @gq, dilkes wier &
IR TR AT ST A1 IS 3w A1 A |Hs Y, a1 fofRad o_iedm a1 amagiRe uRiel
® YR W B g, RTadT WR /UieashA 3 T g wdl a0, i Zarae uael
AR HaATq = qrS, THRYR §IRT AR fHar g |

(5) wieIew fFgfdadl & fog =@ affa—oRf Sg Wt sifawor, srfq fevmea
Uael IR WATY = g BARYR gR1 AHI—AHI TR ST 1 S |

6) PR——3dT B, TIF B LA 59 FFH § HA SUEH W' B AR IRIR
EN(‘II&H{QG DNAT ST |
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(7) = R I — (@) dfaar & R W fgaa @fdd &1 8910 /— wUT @1 fad

<fIeTA® IHH (BT U o€ & A9 FT IS U & a_1aR 8NM1) Ufaerd daad &1 SITgell | |fder

R fgad afdd SN 961¢ TV 9y /9ui & U Afderdd vhd H 265/ — wUC (IS D U §S DI

FATH ST TS U BT 9 URIerd) $ ghg BT EhaR BN AR I BIS Fedg UGAE, oI
IR /T =4 offe 8 fear S |

(@) dfaeT W Fgea =afad @ da1 qoidar RemlY eR R B8R | afe wfaer w fgaa
IS BT BRI/ 3MARYT Sieb el Ui el &, o Fgfad |qara fey o= & fog gt gl |

(M) <dfder W Fged @fdd te 4 B dal 99 PR D I U QT B SMHRAD
AP HT THaR BET| TAM Hfdar W FYgad FHaRI 16 @8 & UGfa F@drr 10 T &
fafcr @ ik 5 A & fRIy saarr & fog W gher BFm /et | a8 fafeer gfagfd
3R a0 o o s & foly ghar =181 8T/ 8T | dfder R fFgaad afdd & SRiad &
A fBAT UBR BT =T DIy JIHIN ST ! BT :

UR=] STIUYA IMMBRHAD AIDTel, ABHT qHIe iR ALY 3adhrer d Yo dHeivex ay
T AT BT ST FHI 3R I SR Helve’ ay & fofg =id T8l fhar S |

(&) = eRl & JgAre & a1 a1 I ftgd JguRerfd & wd: € Hfdar &1
TITA™ (FATIA) BT ST | AT MYaATGd Al § T8l W [RIfhaar R R dxa(SIe)) |
IAfdRd FguReIfa & srard dfder R fFgad @fdd & Fra=or 4 qeR 8, a1 99a Fafdiero
@ AWl H AR R Ga VAl Sfafe uafsid el &1 ST | fbwg Ueu) Bl §9 qrad dHY
R =07 WieRT ST Gad w1 g

Ty wAfdeT R Fged afd dad (S A uRafa &1 39 @ & foy dfdeas
YhH B EhAR ol BN :

R SS9 AR & [GedE el & o uR, Afdca e grRT SR fdy g
IR / IRIFIAT YHT—UF BT URAd AT BRI |

() dfder w® Fgad e, 9 GArdl & T oI WR 9 99 &1 BRibTd o B
o &, Sfaedddl & MR WR, S8l W YN AMER U VAT BT fUTE 81 IR 2g
RIEREIN

@) Fafa redl B WREGRI /IR IRd Ffdhear =eaarl 3§ (U1 TRIFAAT YATT—95
URIA BRAT BT | 9RE A8 ¥ 3ffdd B THadl Al Udd B T, IR AR W U
g1 e | Afgel il @1 fhdl urferd fifdear st / gl gRT Sugedar & forg g:
TRIeToT fham S |

(®) wfder R Fgad wafdd @1, afe U g il B FRE H SR R ST uferd
g, O 98 99 R W, ol Fafa uftRem i wHeniRal @1 9amE & gAdd R AR 8, I
91 /<% Wl BT 8haR BRI /BT |

(W) A HHARA B e H JATAR] HaT Rl & IudeE, S YH0RR0, THORTRO,
gel e, |aemRe wfosy [ g9, dem ffrm der emerer fee anfe wfaer wR Agaa afeat
P a9 § oy T B | Y g e aeraftia SueeRit o @ fag gpeR B
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16. JARU—IdT ¥ Y, BHEE UQw WROR R, IHI—999 W
STt / JTggfad SISl /3 fUss o, 3 Uail & JAfdddl & foly ¥ar H§ IReAU &l
grad SR fby Y Qe &, e s8Rl |

17. T wen— o 761 |

18. RIf¥T o1 & AfR— 81 U AR BT I8 T & & UAT BRAT aeqd AT
I ©, g8 98 dRul &l foRgd #§ IfAfaRad oxe 3R RAMe U<er ofie dHar AT &
RIS ¥, Sy gRI, 39 Al & fos] Suswr (Suswl) &1 fod avf a1 aafaa@l) @& gaet ar
Ug (9si) ! 919, R &) il |

SEICECERCN

BUTS QY I 3R A Uo¥ IR & A7, = 9801 & oi@q |l {9, e
Uo¥ @ AE 9 Aifed @ S arell 6fdsr/ aRR & ey

DI o S 1 1o 1 e LI N
LSS LCLES Hfaer R Fga @fdd (B S99 s9 999 Uod 9EeR’
BB AT 8), AR fZATET YR DI [S¥UTed, & Wed (a=iep, 20T Td o ) fawmr, f2ererd
gegr, (1 398 9o T e 9e/aR’ @81 M7 &) @ ATSH A 3Nl ARG
31 foar T |

T 98aR 9 SWRIT UM 9eTdR B -1 2 3R Yo UeThR -BUrg QY ardad
& WT H 9T & AR R FAfaRag Mawem ofR ol R dar &’ & forg Jgafd &1 g—

1. Jg f& UIH 9eTHR BUTS MY IFD B W H.oon J UR™ B 3MR.......oo 2l
AT B a1l o dd, U a¥ &l Iafd & forv fgdiy veierR & Jd1 § 87| I8
fafafde v @ SfeaRad fear a1 8 R IH1 9eTdRI §RT RN U AT © féb
T UEThR Bl g TAHR & AT AiAg], RN BRI o] Bl JfA ..o o
DI W@IHg B afa () FHsht SO &R e Aifed omavad T 8N

WR=] AT Ey H quigay MER R ARl /TR0 & oy g faqrTTee,
g8 YATI-UF SR BT b fdar R Figad safdd @l Adr dor AR, S99y 6
SR HANGe 8 & AR dhad v 9D dfdar J@e Tdiha / faaiRa &1
ST |

2. UUH UEHR P AlAGTHB IHH 8910 / —HUT YfHRT BT |

3. UYH UETHR P Hal Yoiaqar R MR W BT | Afe dfdeT W Fga @fdd @
P /3R, Sdh Aol T STar ' A1 I Ffd geumr su Rfed & favg
e /d9rd R far S ', e foly yost UefdR &l ol man T B, dr e
wfafid (FAT) @ 99 @ forg gt gy

4. e R FYad BUS QY dar€d, S 919 & 9al [ IR & 9] Uh QT &
ATHRAD FADBIY P BHAR BET| qAMfU, Faar W Fgad dHaR) Alels I« &
T e &9 fam & fafecar s iR wiw A & a9y srawrer &1
ghaR BN /B8R | ag fafdear gfgflt ok vato $o o swnfe & fog gwer =&
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BNTT /8RN | AfaeT R fgad BuTs e arasd & SWRiad & a6l UasR &
3 DIg JADBI ATAT el B -

IR AU JATHRHAD JADBIY 3R (AHHT JIDBI Ueh PHoivsY ay deb Al fhar
ST BT 3R AT DBetvex ay & folg i =8l fbar e |

5. = e & srgdled & Q97 da1 | Figd guiRerfd ¥ waa: & |fdar &
RiaA (FAYE) & ST | @iy, Suarfesd ArTell # Sigl W’ fafdedr SR W)
PA(SYS)) I IFRGd rguiRerfcr & grerd, Wfdar R Fged Afdd & g |
qre” B, I S FIMdeRer & AW H f[IaR aRd 99g Ul Jafe suafsid e
BT ST | IR UEr] Bl $9 qrad qHY IR A0 URIeNT Bl i HRAT B

T wfaer R Fgaa afd@ o (S8 A JguRafa &1 39 s@fy & forg

AT IHH B 8haR ol BRI :

R S IR & [JeAM ofesl & 4R, Rfdhe f¥dert grT o) fby Ty
IR / SRIFIAT YATT—YF &1 URd HRAT BRI |

6. el W Fgad HHaRl G- d9dl & U UM WR 9 ¥ B HrAblel qo bR
foram 2, JMaegddl & JAWER W, Wi 4 YLNHE AR R VAT HRAT SUferd &
IR g 913 8N |

7. =G el Bl AN /IR fafhcdr @il | 3109 IRFIAr FHo—9=
YR DRAT BN | ARl il @l T § gRE Wwie W 3fEd Pl THadl At
g B O, SRR AR WR IGUgeR a1 X2 | ARl InArAl BT fhdl urered
frfher IfEeRT / aarl gRT Sugaaal @ fofg g=: wRlerr far S =nfee |

8. el W Fiyad fdd &1 I o7 U bl & T H IR UR ST Uferd
B, A1 98 9l R W), Ol A ufoReIe S Erl B 9d9qE & gAad W AN
g, AT 9l /S 9T BT THER BT |

9. Wfdar W Fgad @fdd () ®I HHaR AFfed 941 AT & d—rel 50410U%0 /
SHodoTHo i SN el BN |

TP ARIRG®Y UIH PR IR gy ueer 7 el @ SuRufd § o9 aduem
SfeaiRad RGBT AT—3NUT BCRR &X 2y & |

arferat @ SuRerfq §—

(AT G =T Uam) (T2 UETHR B EXIETR)
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arferat @1 SuRerfa §—

(AT G =T Uam) (fe geTpR & BWRR)

[Authoritative English Text of this Department Notification No. Mudran(B)10-48/2010
dated 18-9-2014 as required under clause (3) of Article 348 of the Constitution of India.]

PRINTING AND STATIONERY DEPARTMENT
NOTIFICATION
Shimla-2, the 18th September, 2014

No. Mudran (B) 10-48/ 2010.—In exercise of the powers conferred by proviso to Article
309 of the Constitution of India, the Governor ,Himachal Pradesh , in consultation with the
Himachal Pradesh Public Service Commission, is pleased to make the following Recruitment &
Promotion Rules for the post of Print Order Reader,Class-I1II (Non-Gazetted),(Non-Ministerial
Services), in the Department of Printing and Stationery, Himachal Pradesh as per Annexure-“A”
attached to this notification , namely:-

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Printing and Stationery Department, Print Order Reader, Class-III(Non-Gazetted),(Non-
Ministerial Services), Recruitment and Promotion Rules,2014.

(2) These rules shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

2. Repeal and Savings.—(1) The Himachal Pradesh Printing and Stationery Department,
Print Order Reader, Class-III (Non-Gazetted), Non-Ministerial Services, Recruitment and
Promotion Rule, 2001 notified vide this department Notification No. Mudran (B)2-6/97 dated 23-4-
2001 are hereby repealed.

(I) Notwithstanding such repeal, any appointment made or any thing done or any action
taken under the rules so repealed under sub-rule (1) supra shall be deemed to have been validly
made or done or taken under these Rules.

By order,
MANISHA NANDA,
Pr.Secretary (P&S).
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ANNEXURE”’A”

RECRUITMENT AND PROMOTION RULES FOR THE POST OF PRINT ORDER
READER CLASS-III (NON-GAZETTED), IN THE DEPARTMENT OF
PRINTING AND STATIONERY HIMACHAL PRADESH

1. Name of the Post.— Print Order Reader
2.  Number of Post(s).—2 (Two )
3. Classification.—Class-III(Non-Gazetted) (Non—Ministerial-Services )

4. Scale of Pay.—(i) Pay Scale for regular incumbents : Rs.5910-20200+ Rs. 3000
Grade Pay.

(ii) Emoluments for contract employees : Rs. 8910/- P.M (as per details given in Col.
15-A).

5.  Whether Selection post or Non-Selection post.—Non —Selection
6. Age for direct recruitment.—Between 18 and 45 years.

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or on
contract basis.

Provided further that if a candidate appointed on adhoc basis or on contract basis had
become over-age on the date when he/she was appointed as such he/she shall not be eligible for any
relaxation in the prescribed age-limit by virtue of his/her adhoc or contract appointment.

Provided further that upper age-limit is relaxable for Scheduled Castes/Scheduled Tribes/
Other categories of persons to the extent permissible under the general or special order(s) of the
Himachal Pradesh Government.

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servants before absorption in Public Sector
Corporations/Autonomous  Bodies at the time of initial constitution of such
Corporations/Autonomous Bodies shall be allowed age concession in direct recruitment as
admissible to Government Servants. This concession will however, not be admissible to such staff
of the Public Sector Corporations/Autonomous Bodies who were/are subsequently appointed by
such corporations/Autonomous Bodies and who are/were finally absorbed in the service of such
Corporations/Autonomous  Bodies after initial constitution of the Public Sector
Corporations/Autonomous Bodies.

(1) Age limit for direct recruitment will be reckoned on the first day of the year in which
the post(s) is/are advertised for inviting application or notified to the Employment Exchanges or as
the case may be.

(2) Age and experience in the case of direct recruitment, is relaxable at the discretion of
the Himachal Pradesh Public Service Commission in case the candidate is otherwise well qualified.

7. Minimum educational and other qualifications required for direct recruit (s).—
(a) Essential Qualification(s)—(1) Bachelor‘s Degree or its equivalent from a recognized
university.
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(IT) Five years experience in Proof Reading from a Government/Semi Government/an ISO
certified Private Printing Press.

(b) Desirable Qualification(s).—Knowledge of customs, manners and dialects of
Himachal Pradesh and Suitability for appointment in the peculiar conditions prevailing in the
Pradesh.

8. Whether age and educational qualification(s) prescribed for direct recruit(s) will
apply in the case of the promotee(s).—Age.—Not applicable.

Educational Qualification.—Yes, As prescribed in Column.No.11

9. Period of probation, if any.—Two years subject to such further extension for a period
not exceeding one year as may be ordered by the competent authority in special circumstances and
reasons to be recorded in writing.

10. Method(s) of recruitment, whether by direct recruitment or by promotion,
deputation, transfer and the percentage of post(s )to be filled in by various methods.—100%
by promotion, failing which by direct recruitment on regular basis or by recruitment on contract
basis as the case may be.

11. In case of recruitment by promotion, deputation, transfer grade from which
promotion/deputation/transfer is to be made.—By promotion from amongst the Proof Readers
who are Matriculate and possess five years regular service or regular combined with continuous
adhoc service, if any, in the grade.

(1) In all cases of promotion, the continuous adhoc service rendered in the feeder post, if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these Rules for promotion subject to the condition that the adhoc
appointment /promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of R&P Rules provided that;

(1) in all cases where a junior person becomes eligible for consideration by virtue of
his/her total length of service (including the service rendered on adhoc basis, followed by regular
service/appointment) in the feeder post in view of the provisions referred to above, all persons
senior to him in the respective category/post/cadre shall be deemed to be eligible for consideration
and placed above the junior person in the field of consideration;

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of at least three years or that prescribed in the R&P Rules for the post, whichever
is less;

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the preceding proviso, the person(s) junior to him/her shall also be
deemed to be ineligible for consideration for such promotion.

EXPLANATION.—The last proviso shall not render the junior incumbent(s) ineligible for
consideration for promotion if the senior ineligible person(s) happened to be Ex-Servicemen
recruited under the provisions of Rule 3 of the Demobilized Armed Forces Personnel (Reservation
of vacancies in Himachal State Non-Technical Services) Rules,1972 and having been given the
benefit of seniority there under or recruited under the provisions of Rule 3 of The Ex-servicemen
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(Reservation of Vacancies in the Himachal Pradesh Technical Services) Rules, 1985 and having
been given the benefit of seniority there under.

2. Similarly, in all cases of confirmation continuous adhoc services rendered in the feeder
post, if any, prior to the regular appointment against such post shall be taken into account towards
the length of service, if the adhoc appointment/promotion had been made after proper selection and
in accordance with provisions of the R&P Rules;

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc
service rendered as referred to above shall remain unchanged.

12. If a Departmental Promotion Committee exists, what is its composition?.—As
may be constituted by the Government from time to time.

13. Circumstances under which the Himachal Pradesh Public Service Commission is
to be consulted in making recruitment.—As required under the Law.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a citizen of India.

15. Selection for appointment to post by direct recruitment.—Selection for appointment to
the post in the case of direct recruitment shall be made on the basis of viva-voce test. If the
Himachal Pradesh Public Service Commission or other recruiting authority, as the case may be , so
consider necessary or expedient by a written test or practical test ,the standard/syllabus etc. of
which will be determined by the Commission or other recruiting authority, as the case may be.

15-A.  Selection for appointment to the post by contract recruitment.—
Notwithstanding anything contained in these rules, contract appointments to the post will be made
subject to the terms and conditions given below:-

(I) CONCEPT.—(a) Under this policy, the Print Order Reader in Department of
Printing & Stationery will be engaged on contract basis initially for one year, which may be
extendable, on year to year basis.

Provided that for extension/renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his period of contract is to be renewed/extended.

(b) POST FALLS WITHIN THE PURVIEW OF HPSSSB.—The Controller, Printing
& Stationery Department Himachal Pradesh ,after obtaining the approval of the Government to fill
up the vacant post(s) on contract basis will place the requisition with the concerned recruiting
agency i.e. HP Subordinate Services Selection Board , Hamirpur.

(c) The selection will be made in accordance with the eligibility conditions prescribed in
these Rules.

(II) CONTRACTUAL EMOLUMENTS.—The Print Order Reader appointed on
contract basis will be paid consolidated fixed contractual amount @ Rs. 8910 /-per month (which
shall be equal to the minimum of the pay band plus Grade pay). An amount of Rs. 265/- (3% of the
minimum of the pay band +grade pay of the post) as annual increase in contractual emoluments for
subsequent year(s) will be allowed if contract is extended beyond one year.



3318 o0, feATaeT U9, 19 RITwR, 2014 /28 WTEUE, 1936

(IIT) APPOINTING /DISCIPLINARY AUTHORITY.—The Controller, Printing and
Stationery H.P. will be appointing and disciplinary authority.

(IV) SELECTION PROCESS.—Selection for appointment to the post in case of contract
appointment will be made on the basis of Viva-voce test or if considered necessary or expedient by
a written test or practical test the standard/syllabus etc. of which will be determined by the
concerned recruiting agency i.e. the H.P.Subordinate Services Selection Board, Hamirpur.

(V) COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENT.—As
may be constituted by the concerned recruiting agency i.e. the H.P.Subordinate Services Selection
Board, Hamirpur from time to time.

(VI) (AGREEMEMT).—After selection of a candidate, he /She shall sign an agreement as
per annexure-B appended to these Rules.

(VII) TERMS AND CONDITIONS.—(a) The Contractual appointee will be paid fixed
contractual amount @ Rs. 8910/- per month(which shall be equal to minimum of pay band + Grade
Pay).The Contract appointee will be entitled for increase in contractual amount @ Rs. 265/- (3% of
minimum of the Pay band + Grade pay of the post) for further extended years and no other allied
benefit such as senior/selection scales etc. will be given.

(b) The service of the contract appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/ conduct of the contract appointee is
not found satisfactory.

(c) Contract Appointee will be entitled for one day’s casual leave after putting one month
service. However, the contract employee will be also be entitled for 16 weeks Maternity Leave, 10
days Medical Leave and 5 days special leave. He/She shall not be entitled for Medical
Reimbursement and LTC etc. No leave of any other kind except above is admissible to the contract
appointee. Provided that the un-availed Casual Leave , Medical Leave and special leave can be
accumulated upto the Calendar Year and will not be carried forward for the next Calendar Year.

(d) Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically, leads to the termination of the Contract. However, in exceptional cases, where
the circumstances for unauthorized absence from duty were beyond his/her control on medical
grounds ,such period shall not be excluded while considering his/her case for regularization but the
incumbent shall have to intimate the controlling authority in this regard well in time. However, the
contract appointee shall not be entitled for contractual amount for this period of absence from duty.

Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.

(e) An official appointed on contract basis who has completed Three years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

(f) Selected candidate will have to submit a Certificate of his/her fitness from a
Government /Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will be
temporarily unfit till the Confinement is over. The women candidate will be re-examined for the
fitness by an authorized Medical Officer/Practitioner.
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(g) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his official duties at the same rate as applicable to regular counter part officials at the
minimum of pay scale.

(h) Provision of service rules like FR,SR ,leave Rules, GPF Rules ,Pension Rules &
Conduct Rules etc. as are applicable in case of regular employees,will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this Column.

16. Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/Other
categories of persons issued by Himachal Pradesh Government from time to time.

17. Departmental Examination.—Not applicable.

18. Powers to relax.—Where the State Government is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax any of the provision(s) of these Rules with
respect to any Class or Category of person(s) or post(s).

ANNEXURE “B”

Form of contract/agreement to be executed between the Print Order Reader & the
Government of Himachal Pradesh through Controller Printing and Stationery Department

This agreement is made on this.................... dayof.............. in the year......... Between
Sh/Smt...........c..coooi. S/o/D/o  Shri............... R/O i Contract appointee
(herein after called the FIRST PARTY), AND The Governor, Himachal Pradesh through-
Controller, Printing and Stationery Department, Himachal Pradesh (here-in-after called the
SECOND PARTY)

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY, and the FIRST
PARTY has agreed to serve as Print Order Reader on contract basis on the following terms and
conditions:-

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a
Print Order Reader for a period of one year commencing on day of
....................... and ending on the day of................... It is specifically mentioned
and agreed upon by both the parties that the contract of the FIRST PARTY with
SECOND PARTY shall ipso-facto stand terminated on the last working day i.e. on ----
—————————————— and information notice shall not be necessary.

Provided that for extension/renewal of contract period on year to year basis the
concerned HOD shall issue a certificate that the service and conduct of the contract
appointee is satisfactory during the year and only then his period of contract is to be
renewed/extended.

2. The Contractual amount of the FIRST PARTY will be Rs. 8910 /-per month.

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not
found good. Or if regular incumbent is appointed/posted against the vacancy for which
the first party was engaged on contract.



3320

o0, feATaeT U9, 19 RITwR, 2014 /28 WTEUE, 1936

Contractual Print Order Reader will be entitled for one day casual leave after putting
one month service. However, the contract employee will also be entitiled for 16 weeks
Maternity Leave, 10 days Medical Leave and 5 days Special leave. He/She shall not be
entitiled for Medical Reimbursement and LTC etc. No leave of any other kind except
above is admissible to the contractual Print Order Reader.

Provided that the un-availed Casual Leave Medical Leave and special leave can be
accumulated upto the Calendar Year and will not be carried forward for the next
Calendar Year.

Unauthorized absence from the duty without the approval of the Controlling officer
shall automatically, leads to the termination of the Contract. However, in exceptional
cases, where the circumstances for unauthorized absence from duty were beyond
his/her control on medical grounds, such period shall not be excluded while
considering his/her case for regularization but the incumbent shall have to intimate the
controlling authority in this regard well in time. However, the contract appointee shall
not be entitled for contractual amount for this period of absence from duty.

Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.

An official appointed on contract basis who has completed Three years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness from a
Government/ Registered Medical Practitioner. In case of women candidate pregnant
beyond twelve weeks will render her temporary unfit till the confinement is over. The
women candidate should be re-examined for fitness from an authorized Medical
Officer/Practitioner.

Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his official duties at the same rate as applicable to regular counter part official at
the minimum of the pay scale.

The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
the contractual appointee(s) IN WITNESS the FIRST PARTY AND SECOND
PARTY have herein to set their hands the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:

(Signature of the FIRST PARTY)

(Name and full Address)
(Signature of the SECOND PARTY)
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In the Court of Shri M. R. Bhardwaj (H.A.S.) Sub-Divisional Magistrate, Theog, District
Shimla, Himachal Pradesh

Shri Hiteshwer Singh s/o Shri Yashwant Singh, r/o Village Khanu, P. O. Kathog, Tehsil
Theog, District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Shri Hiteshwer Singh s/o Shri Yashwant Singh, r/o Village Khanu, P. O. Kathog,
Tehsil Theog, District Shimla, Himachal Pradesh has moved an application before the undersigned
for the registration of name of his daughter namely Niharika Chandel whose date of birth is 19-1-
2012 in the record of Gram Panchayat Kathog.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for these entry of the above mentioned name, may submit objections in
writing in this court on or before 9-10-2014 failing which no objection will be entertained after
expiry of said date.
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Given under my hand and seal of the court on this 10-9-2014.

Seal. M. R. BHARDWAJ,
Sub-Divisional Magistrate,
Theog, District Shimla, Himachal Pradesh.
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In the Court of Shri Gian Sagar Negi, Sub-Divisional Magistrate, Shimla (R),
District Shimla, Himachal Pradesh

Smt. Reena Rawat w/o Shri Sandeep Rawat, r/o Leelawati, Shakati Sadan, Dhalli,
Shimla-12, Tehsil and District Shimla, Himachal Pradesh.

Versus
General Public .. Respondent.

Whereas, Smt. Reena Rawat w/o Shri Sandeep Rawat, r/o Leelawati, Shakati Sadan, Dhalli,
Shimla-12, Tehsil and District Shimla, Himachal Pradesh has filed an application alongwith
affidavit in the court of undersigned under section 13 (3) of the Birth and Death Registration
Act, 1969 to enter her son's date of birth named Mr. Aarav Rawat s/o Smt. Reena Rawat and
Shri Sandeep Rawat, r/o Leelawati, Shakati Sadan, Dhalli, Shimla-12, Tehsil and District Shimla,
Himachal Pradesh in the record of Birth and Death in the office of Sub-Registrar MC Shimla, as
recommendation from CMO Shimla vide No. HFW-SML-B&D/ST/ 12/2487, dated 27-8-2014.

SI. Name of the family member Relation Date of Birth
No.
1. Mr. Aarav Rawat s/o Shri Sandeep Rawat 5-1-2014

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of date of birth of above in the record of MC Shimla, may file their
claim/objections on or before one month of publication of this notice in Govt. Gazette in this court,
failing which necessary orders will be passed.

Issued today 3-9-2014 under my signature and seal of the court.

Seal. GIAN SAGAR NEGI,
Sub-Divisional Magistrate,
Shimla(R), District Shimla, Himachal Pradesh.

Before the Sub-Divisional Magistrate, Solan, District Solan, Himachal Pradesh

In the matter of :

Smt. Monika w/o Shri Rakesh Kumar, r/o Village Gadhon, P. O. Subathu, Tehsil and
District Solan, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
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Whereas, applicant Smt. Monika w/o Shri Rakesh Kumar, r/o Village Gadhon, P. O.
Subathu, Tehsil and District Solan, Himachal Pradesh has submitted an application before the
undersigned for entry of her son name Kavyansh Panwar in the E.O. M.C. Solan, Tehsil and
District Solan record, as her son name entered in M. C. record as Kunal which is wrong.

The general public of the concerned area is hereby called upon to file objection, if any,
regarding entry of name Kavyansh Panwar in the E.O. M.C. Solan record in writing to this office.
The objections should reach this office on or before 24" September, 2014 positively, otherwise
necessary order will be passed to enter her son name in the concerned office.

Seal. Sd/-
Sub-Divisional Magistrate,
Solan, District Solan, Himachal Pradesh.
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